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! SeOs No, In exercise of the powers é°ﬁferred by sub~

j . TcIause (IV) of clauge (23 C) of Section 10 of the Incomeetax Agth

} 1961 (43 of 1961), the Central Government hereby notifies 'Assbciation
Of State Road Trangport Uhdertaking.' (ASRTU),New Delhi for the

. A

-~y

7 purpose of the said sub-clause for the agsessment years,1992+93 to

P 94-95 subject to the following condltio'na. namely:-

(i) the agsessee will. apply its income, or accumulate for

application, wholly and exclusively to the objects for which
it is established; .

(i1i)the assessee will not -invest or deposit its funds (other than
- . voluntary contributions received and maintained in the form of
.N{ jewelle furniture etc,) for any pexiod during the previous
h years re van-h to the assessment years mentioned above
otherwise than in any one or moxe of the forms or modes
specified in sub-gection (5) of Section 11;

(ii:l.)this notification will not apply in relation to any income
being profits and gains of business, unless the business is
\ ' incidental to the attainment of the objeetives of the assessee

and geparate books of accountg are maintained in respect of
such business,
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(HeKs Choudhary)
Under secrétary to the Government of India,

Notification No, Ry . (FuNo,197/92/95=IT=AT),

To

The Manager,
~%~ Government of India Pressa.
™ Ring Road, Mayapuri Industrial Area,
. (Near Rajouri Garden), New-Delhi.




